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M1A4NO: 305/94 

OA NOt 172/91 

(As per the Hon'ble Sri A 4V.4arldasan., Member (J) ) 

Heard Sri G..RaxaachandrA Rao, Se med counsel for 

the applicants and Sri RajesSar Sac, icarned counsel for 

the respondents.. 

2. 	The grievance of the applicants in this case is 

that the respondents are refusing to consider the applica-

nts for promotion to the post of .Station Master Grj, I 

(as. 2000-3200) though in all respects elIgible under the 

rules to be considered for seleatlon. A notification was 

issued on 19.6,91 proposing to fill up Ii vacancies 

of $taticn Master of Cr. I (Rs. 2000-3200) by a selec-

tion process Snvolving Written Test and Vivani:oce. AXong 

with the notification a list of Statin Masters Gt.11 

in the Scale of is. 1600-2660 who are eligible to partici-

page in the selection process was enclosed, the names of 

the applicants were not included in this list. Therefore 

the applicants on 28.7.91 made a representation (Annexureec) 

to the Divisional Railway Manat$r (hfleter  Guagé), Hyderabad 

requesting that their names should also be included in the 

list of candidates who are eligthle to take examination 

to be held on 10.891. Finding no response to this rep-

resentation the applicants filed this application /s 19 

of the A.T,Act praying that a direction may be issued to 

ResjGndents to allow the appiltants also to participate in 

the selection to the post of Station Masters Qr .1 in the 

scale. of Rs, 2000-32004 
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At the time when the GA was file on origiflL,.. 

application filed by the applicants along with some other 

persons, OA Not. 69/91 pxaying for fitinent and absorption 

in the scale of Rs, 1600--2660 w.e,.f. 1.5.87 was pending 

decis.ion However, in the representation made prior to 

tilling of this application the applicants had invjted 

the attention of the author&ttes to the dectsion on this 

aspect by various other Benches of the Tribunalo 

4, 	When the application came up for final Faarthg 

today, the ifltned counse4 for the respondents submits 

that a reply statement has been filed, But we do not find 

the r•ely on the judicial files However, we find that a 

rejøinder had been filed by the applicant. However to under-

stand the drounds on which the allegations is assisted, 

/ 	 we have perused a copy of the said respoase Ehøet State- 

ment produced for our perusal by the learned counsel for 

the respondents, 

54 	We havo gone throufl the material on records and 

heard the counsel for both the partaas ft is said in 

dispute that OA Not .69/91 has been disposed of by this 

Bench of the tribunal allowing their prayeras•applica'nts 

theretn which includo the applicants in this cace for fIt-

mont or absorption in the scale of pay of Rs.1600-2660 

w.e,E. 	However, if it is f:ound  that the appli- 

cant enters tomthe !rade  of Ant. Station Masters in the  

Scale of ks.. 1600-2660 w.e.f. 15i5.874  then there would be 

no duubt that they are eligible to take the examination 

for selection for the post of Station Master in the Scale 

of No 2300-32004. In  this context, it is worthwhile to 
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extract the operative portion S of  the judgement in 

O.A. No: 69/91 which speaks as foflowsi 

"In the result we direct that the fitment on obser-

vation of Railway Board's Lr. Nos E(NG)2/$4%RC-3/15 lAmP) 

dt. 1.5.E7 should be given to the applicants w.e.f. 

15.5.87 should be given to the applicants we.f. 15..87 

with consequential monetary benefits4 This hasbeen done 

without putting them through any final retention test. We 

also direct that the fitment should be done and arrears 

disbursed within a period of 90 days from the date of 

receipt of this order. There s no order as to costs8, 

6. 	It Is not in dispute that the fitnient sought for 

by the applicants in their case was in the cadre of ASM 
in the scale of E. 1600-2660 and this position is evideàt 

from the paraoraph2 of the above judgement also. Therefore 

a perusal of judgement in Os ojn 60/91 leaves no doubt 
regard the fact that w.e,f. 15.5,87 the applicants therein 

including the applicants in this case have entered the 

cadre of ASM in the scale of R. 1600-2560 w.e.f. 15.5.87. 

The arguments advanced by the respondents is that the jud-

gement having directed only on grant of consequential  

monetary flU benef its, It has to be deemed that the 

other consequential benefits such as seniority etc., not 

being asked byr the applicants has not be in granted, It 

is inter aSia contended 	 claim of the appjjc- 

ant for seniority on the basis of the 	is barred 

by resjudicate, It is contended that as the applicant in 

did not play for seniority and other benefits, the 

applicants are barred by principles of constructive resju-

dicate in claiming the same in this OA. We are unable to 



: 5s 

accept this argument. In OA NO; 69/91 the applicant had 
sought fitment in the scale of Es. 1600-2660 with Consecju—
ential benefits w.e.f. 155$7, the same has been granted 

to them with a barrow interpretation of the operative part 

of the Judgement, it has been contended that "with Consequ—

ential monetary benefits" would mean that only monetary 

benefits, and that the aPpAicants have not been granted 

other consequential benefits of fitment in the grade, We 

are of the considered view that this narrow interpretation 

is untenable and it should be understood that the applicants 
have been granted fitment in the scale of Us. 1600-2660 
w.e.f1  15.5.87 with all other benefits which flow trim 

such a declaration. 

7. 	In the light of what is stated above, we find that 

the applicants are bound to succeed in this application. As 

the applicants have entered the scale of Ra. 1600-2660 in 

the cadre of ASM w.e.f. 15,537 , they should also have 

been allowed to participate in the selectIon process Now 

we understand that pe.rsuant to an interim Order of this 

tribunal, the applicants also have been allowed to parti—

cipate in the seloction process and that their result - 

have not been announced. Thorefore, what remains further 

is the declaration of their results and taking further 

action persuant to that. 

8. 	In the result, the applicatj is allowed in part, 

It is declared that the applicants is also eligible to 

participate in the selection process for the post of SUtton 

Masters Gr., I in the scale of Us, 2000 - 3200. the respon-

dents are directed to declare the results of the applicants, 

and if any of the applicants are en founa Sel.écted they 

should be offered the promotion in accordance with the 
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extent rules.. The appj.icants should also be cOnst4ered for  

promotion to the upgraded post of $tát on Maste±s : i.* I 

w.e.f. 1.3.93, and If found elig±ble Øppoifled actOr4 

bigly with all cot:sequest1ai. benefits. The applicants filed 

MA. No: J05/94 seeking consideration for promotion to the 

upgiaded post of Station MaflOrs w.e.f 1.3.93 with all 

consequential. benefits. The LA. also stands d.sposed in 

accordance with the above dir ctlons. The directions; - 

as forestated should be complied with WtlhSn a. peiiod of 

two months from the date of receipt of copy of this oxdpri 

No.order as to cost. 	 - 

i/true .copy// 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH .j,.* AT . HYDERABAD 

CONTEMPT APPLICATION NO. 	OP 1994.  

in 
(r,C 07°M4 

CONtIMPI ua& 	 a— 

Application ftled under Section 11 and 
12 of Contempt of Cóürts Act Read with 
Section 17 of Central Athnlnisttative 
Tribunal (Proôedurat) Rules,.. 1986. 

I; 

G,Ramachandra Raó 
Counsel for the Applicants 
3-4-498., Barkatpura Charnart 
HYDERA8AD - 500 027. 
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